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Detention of Train at KaimganJ 
3481. Shri Panna Lal: 

Shri Vishwa NathPamle1: 
Shri Brij Basi Lal: 

Will the Minister of Railwalll be 
pleased to state: 

(a) whether it is a fact that the 17 
Up Kanpur-Kasganj (N,E.R.) Pas-
senger train was detained on the 
29th July, 1966 at the Kaimganj sta-
tion for about two hours due to the 
threatening attitude adopted by some 
irritated pallsengers; and 

(b) if so, the reaction of Govern-
ment therf'to? 

The Minister of State In the MiDis-
try of Railways (Dr. Ram Snbhar 
Singh): (a land (b). Presumably the 
reference is to the detention of 117 
Up Kanpur-Kasganj Passenger at 
Kaimganj station on 28-7-1966 which 
was held up there for a little over 
an hour due to pulling of alann chain 
and threatening attitude adopted by 

'some passengers toward!! the guard 
of the train. With the assistance of 
Local Police authorities, one of the 
miscreants wall arrested at the !Ita-
tion and the train eventually left 
there under police escort. A case un-
der section!! 12111081113 Indian Rail-
ways Act is under investigation by 
the Government Railway Police. 

Export Promotion Seheme 
3482. Shri Mac1hu Limaye: 

Shrimatf Renu Chakmvarttr: 
Shri Bade: 
Shri D. C. Sharma: 
Shri Prakash Vir Shastri: 
Shri Alvares: 
Shri Prabhat Kar: 
Stari Ram Sewak Yadav: 

Shri Tnlsidas .Jac1hav: 
Shri S. M. Banerjee: 
Shri Tridib Kumar 

Chau4huri: 
Shri Maurya: 
Shri IndraJit Gupta: 
Shri Bagri: 
Shri A .. V. Raghavu: 
Dr. U. Misra: 

Will the Minister of COIIIIDeIIIe 
be pleased to state: 

(a) which of the ftrmII, companiea 
151Cl(ai) ~ 

have exported goods up-to-now un-
der the Export Promotion Scheme; 

(b) how much foreign exchange 
has been (i) earned by these firms, 
(ii) is outstanding in their names 
and (iii) how much has been recover-
ed by Government; 

(c) whether these ftrmII were giveJl 
any incentive licences against these 
exports; 

(d) how many of these firms are 
in existence today; 

(el what was their capital credit 
and, what was their business before 
they were given these licences; and 

(f) the action proposed to be taken 
to get back (i.e. recover) the foreigu 
exchange earned by ~ese firms? 

The Minister of Commerce (Shri 
Manubhai Shah): (a) All the ex-
porters of the country exported 
goods under the provisions of Ex-
port Promotion Schemes and differ-
ent export programmes. 

(b) All the exporters of India are 
exporting and no firm-wise details 
are kept either of their individual 
exports or of their individual 
earnings. The Reserve Bank of India 
keeps a general watch on all export 
earnings, whether under imy sc.'lemes 
or otherwise and any defaulters are 
followed up and punished for recov-
ery 'of the outstanding or penalised 
for default. So far the overall exa-
mination shows that out of about 3 
to 4 lakhs exporters of the country, 
less than 200 exporters or so had 
partially or wholly defaulted. Out of 
a total earning of over Rs. 6800 
crores of export in the last ten years 
or so, it is found that the total non-
recovery during this period would 
amount to less than Rs. 6 crores. The 
defaulting firms have been black-
listed and some cases are being con-
sidered for prosecution where evid-
ence of concrete criminal action ill 
available. 

(c) to (f). Regarding incentive 
licences, details of all import licencell 
Issued are published in the Weekly 
Bulletin of the CCI i: E. Where the 
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fir;ns have not recovered foreign ex-
change as given in (b), either their 
YBlues of incentives are being deducted 
from ~eir further import UcencelJ 
or they are being considered for 
prosecution for non-recovery in ad-
dition to blacklisting. No details re-
garding the capital or other parti-
culars of these firms or other ex-
porters or business houses are being 
maintained by Govt. If the Hon'ble 
Members desire to know any details 
regarding particular firm/firms, the 
lofinistry can make efforts to collect 
web specific details. 
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Shoe and Chappal Industl'J' in 
Barelll" 

MM. Shri Kishen Pattna"ak: 
Shri Madhu Lima"e: 
Shri Bukam Chaud 

Kachhavaiya: 
Shri. Bade: 
Shri Yudhvir SinP: 

Will the Minister of Industry be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the crisis in 
the non-leather shoe and chappal in-
dustry in Bareilly; 

(b) whether a large number of 
shoe-makers have been thrown 'Out 
of work; and 

(c) whether any assistance is being 
given to the, shoe-makers for their 
rehabilitation? 

The Minister of Industry (Shri D. 
SaujlvaJ'Ya): (a) to (c). Information 
is being collected and will be laid on 
the Table of the House. . 

Salt Cess 

K85. Shrl Kishen Pattna"ak: 
8hri Madhu Limaye: 
Shri Bukam Chand 

Kachhavalya: 
Shrl Bade: 
Shri Yudhvir Singh: 

Will the Minister of Industry be 
pleased to state: 

(a) whether the' Central Govern-
ment impose on the salt pans in Bas-
sein Taluka Thana District, (Maha-
rashtra) lome kind of a salt cess; 




